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Counter Affidavit on behalf of the respondent No. 7 to the Original
Application filed by the petitioner.

I, Md. Maniruzzaman, son of Late Md. Ekramul Haque, aged about 50
years, by faith - Muslim, by.occupation - Business, residing at Jampur,

Sahenganj, Jharkhand, Pin Code: 816101 do hereby solemnly affirm and say

as follows::

1. That I am one of the partners of the Stone Crusher unit namely M/S
Dada Bhai Stone Works, i.e. respondent no. 7 herein and I am also

well acquainted with the facts and circumstances of the instant case.

337



X

I am duly authorized and competent to make sign and affirm this

affidavit for and/or on behalf of the Respondent No. 7 herein.

. A copy of the instant application along with the solemn order dated
01.07.2025 passed by the Hon’ble Tribunal (hereinafter referred as
the “said application”) was served upon me on ZCI/ 2./.92%.. 1 have
perused the said application and have understood the purported,

contents and/or tenor thereof.

. Before dealing with the allegations and/or statements and/or
averments made in the various paragraphs of the said application, I
say and submit that the said application contains incorrect
allegations and/or averments and/or statements carefully put in
between the facts of the case only with the ulterior motive to mislead
this Hon’ble Tribunal. It is made clear herein that the allegations
and/or averments and/or statements which are not specifically dealt
with by me hereinafter are deemed to be set out hereafter and
traversed ad-seriatim. I reserve my right to make further submissions

on the issue at the time of hearing, if necessary.

. Before dealing with the various allegations and/or statements and/or
averments contained in the said application. I respectfully say and
submit that:

a) The unit of the respondent no. 7 has been operating for the
production of Stone Chips and Stone Dust. The unit has also a
Stone Mines for the production of Stone Boulders. There is no
such operation and/or functioning in the said unit wherefrom
the respondent no. 7 by reason of its activities could contribute

to any form of environmental damage.
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d)
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Certificate of Consent to Establish (CTE) was issued by the
Jharkhand State Pollution Control Board vide Memo No.
JSPCB/HO/RNC/CTE-19965541/2024 /397 dated 16.08.2024
and the same is valid till date. Photocopy of the aforesaid

Certificate of Consent to Establish (CTE) is annexed hereto and
marked as “Annexure R-1”.

Certificate of Consent to Operate (CTO) was issued by the

Jharkhand State Pollution Control Board vide Memo No.
JSPCB/HO/RNC/CTO-2 1732925/2025/ 1063 dated
12.05.2025 and the same will be valid up to 31.05.2027.
Photocopy of the aforesaid Certificate of Consent to Operate

(CTO) is annexed hereto and marked as “Annexure R-2".

Certificate of Environment Clearance (EC) being EC
Identification No. EC22B001JH111411 dated 12.08.2022 was
issued by the Member Secretary, State Level Environment
Impact Assessment Authority, Jharkhand for operation Stone

Mines in the name of the Respondent No. 7. Photocopy of the

aforesaid Certificate of Environment Clearance (EC) is annexed

hereto and marked as “Annexure R-3”. It is pertinent to

mention that the blasting time in the said Stone Mines is 12 pm

to 1 pm per déy.

The Circle Officer, Hiranpur, by way of a Memo Being No. 44
dated 30.01.2024, had issued permission for establishing the
said Stone Crusher Unit in the plot of land being Plot Nos. 14,
15(P) and 31(P) under Mouza: Bishanpur in the name of the
respondent no. 7 herein. Photocopy of the aforesaid letter dated

30.01.2024 is annexed hereto and marked as “Annexure R-4”.

339



340

=

f) It is pertinent to mention that before issuing and/or granting
the aforesaid permission dated 30.01.2024, an inspection was
conducted by the office of the Circle Officer on 27.01.2024 in
the said land in question and the following obscrvations were

found from the Check Slip:

1. The distance from the |500 Meters

nearest village

2. Mandir, Masjid and any | Not found

other religious place

3. Distance from the | 24 Kilometers
National Highway

4, Distance from the State | 05 Kilometers
Highway

5. Distance from the District | 50 Meters
Road

6. Distance from the | 17 Kilometers
Railway Track

7. Distance from the Village | 500 Meters
Road

8. Distance from the Forest | Notified by the Forest
Area == Department '

9. Distance form the Human | 500 Meters
Habitation

10. Distance form thc 05 Kilometers




g)

h)

X

Dam and/or Reservoir

11. Distance from the |06 Kilometers

River

12. Distance from the | 600 Meters

Educational Institutions

13. Distance from the |04 Kilometers

Hospitals

14. Distance from the |23 Kilometers

Interstate Line of Control

15. Distance from the | Not found
Monuments and/or
Archeological
Establishments

Photocopy of the aforesaid Check Slip dated 27.01.2024 is

annexed hereto and marked as “Annexure R-5”.

The respbndent no. 7 herein, by way of a Deed of Lease, is in
possession in the said land in question for operating the said
unit and the said Deed of Lease will be valid till 2028. The
respondent no. 7 craves leave to produce the aforesaid Lease
Deed before the Hon’ble Tribunal at the time of hearing, if

necessary.

The Divisional Forest Officer, by way of a Letter No. 1560 dated
16.12.2023, had submitted a report in connection with the

distance of the unit of respondent no. 7 from notified forest,
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National Park, Sanctuary and Eco Sensitive Zone. In the said
report, it was specifically stated that the unit of the respondent
no. 7 is outside the notified forest boundary and the distance
between the said unit and Reserved/ Protected Forest is more
than 250 meters. The said unit is not situated within a radius
of 10 km. from the National Park as well as Wild Life Sanctuary.
The said unit is also not situated in any Eco Sensitive Zone.
Moreover, the said unit is also not situated within a radius of
prohibited category of Eco Sensitive Zone area. Photocopy of the
aforesaid report dated 16.12.2023 is annexed hereto and

marked as “Annexure R-6".

i) The respondent no. 7 herein had obtained the Certificate of
Dealer Registration from the competent authority of the
Government of Jharkhand and the License was issued by the
Inspector of Factories, Factory Inspection Department,
Government of Jharkhand in the name of the respondent no. 7
herein. Photocopies of the aforesaid Certificate of Dealer
Registration and License are annexed hereto and collectively

marked as “Annexure R-7".

5. Now I proceed to deal with the various averments and/or statements
made in various paragraphs of the said affidavit. The statements
and/or averments which are not specifically dealt with hereinafter are

deemed not to be admitted.

6. With regard to the statements made in paragraph nos. 1 to 5 of the
said application, I repeat and reiterate the statements made in various
paragraphs of the instant affidavit and any of the statements and/or
averments and/or allegation made therein which are not borne out

from the records and/or which are conti'ary thereto and/or
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inconsistent therewith are deemed to be denied and traversed in
seriatim. It is specifically denied that the village of the applicant is
badly affected by the extreme air pollution and exhausting noise
pollution by operating the stone mining and stone crusher unit of the
respondent no. 7 herein or that the unit of the respondent no. 7
herein has been operating by violating the terms and conditions of the
Certificate of Consent to Operate and the Certificate of Environment
Clerance or that the respondent no. 7 herein has been generating
dust pollution in the local area or that there is no boundary wall in
the said unit or that no green belt has been developed in the unit or
that the respondent no. 7 herein has been carrying uncovered and
illegal transposition of crushed materials or that the respondent no. 7
is operating the said unit as well as Stone Mining for the period of 24
hours or that the said unit is discharging fugitive emission or that the
respondent no. 7 herein has never sprinkle water. It is stated that
there is no violation of the terms and conditions of the Certificate of
“Consent to Operate as well as the Certificate of Environmental
Clerance. Greenery has already been developed in terms of the
Certificate of Environmental Clerance. All internal roads have already
been completed and the said unit is surrounded by the Boundary
Wall. Sprinkling of water is done regularly in the internal road. One
number of continuous air monitoring station as per Environmental
Clearance Condition has been set up in the said unit and is in
operation. The said Stone Crusher Unit has been operating by the
respondent no. 7 herein from 10 AM to 6 PM. No fugitive emission or
dust has been generated by operating the said unit. In the Report of
the Circle Officer, Hirapur dated 30.01.2024, it was specifically stated
that there were no religious place, village, school and hospital nearby

to the land in question of the said unit. Photocopies of the Green Belt,

boundary wall, sprinkling of water, internal roads and air monitoring
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station are annexed hereto and collectively marked as “Annexure R-

8%

. With regard to the statements made in paragraph nos. 6 to 10 of the
said application, I repeat and reiterate the statements made in various
paragraphs of the instant affidavit and any of the statements and/or
averments and/or allegation made therein' which are not borne out
from the records and/or which are contrary thereto and/or
inconsistent therewith are deemed to be denied and traversed in
seriatim. It is specifically denied that the distance of the said unit
from the agricultural land is 50-100 meters or that the dust emitting
from the said unit directly affects the agricultural land of the village. It
is stated that the respondent no. 7 is operating the Stone Mine and
the said unit without contributing any kind of pollution in the locality
and no complaint was lodged by the local inhabitants against the said

unit in any manner whatsoever.

. With regard to the statements made in paragraph nos. 11 to 15 of the
said application, I repeat and reiterate the statements made in various
paragraphs of the instant affidavit and aﬁy of the statements and/or
averments and/or allegation made therein which are not borne out
from the records and/or which are contrary thereto and/or
inconsistent therewith are deemed to be denied and traversed in
seriatim. It is specifically denied that continuous blasting at a time in
day or night done by the respondent no. 7 herein. It is stated that

there is no suppression on the part of the respondent no. 7 herein at

the time of receiving permission from the competent authority. I

further specifically deny that ground water has been reduced by

operation of Stone Mines. I state that strict proof should be produced
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by thre applicant before the Hon’ble Tribunal
false allegations. ‘

me hereinbefore I do not admit any statement, averment, ontention,
submission as made/raised in the said application as if the same are

expressly denied by me in seriatim and specifically traversed.

10. That the statements contained in paragraph nos. 1 to 3 of the
foregoing affidavit are true to my knowledge and those contained in
paragraph nos. 4 and 6 are information derived from the records of

the case and the rests are my humble submissions before the Hon’ble
Tribunal.

Identified by me -

s Md. Movaruzeeman,
AP hesn. —TAcofol e - DEPONENT

Advocate.

. EHAU i
+ NOTARY
GOVT. OF INDIA
Regd. No.-6584/06
Bidhannagar Court
Dist.-North 24 Pgs

2 5 NOV 2025



Ref No.: JSPCB/HO/RNC/CTE-19965541/2024/397
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JHARKHAND STATE POLLUTION CONTROL BOARD

TOWNSﬁIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004
Telephone: 0651-2400850 (Fax)/ 240085 1/2400852/2401847/2400979/2400139

Dated : 2024-08-16

Consent to Establish (CTE) under section 25 /26 of the Water (Prevention & Control of Pollution) Act, 1974
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981

Reference: Application (s) No.- 19965541 / dated : 05/08/2024 of M/S DADA BHAI STONE WORKS,
MD MANIRUZZAMAN for consent under section 25 /26 of the Water (Prevention & Control of
Pollution) Act, 1974 and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981

4

Documents Relied Upon:

(a) The content of Checklist Ref. No. 567, dated 03.04.2024 of Regional Office, Dumka;

(b) (i)The content of a Notarized land rent agreement bearing dated 01.11.2023, executed by and b/w Sri
Fagu Murmu and others with M/S DADA BHAI STONE WORKS (MD MANIRUZZAMAN, Partner), at
J.B No -8, Plot No - 14 & 15(p), in Mauza— Bisanpur, Dist. Pakur over an area of 05 Bigha 16 Katha 08

Dhur valid for 04 years 11 months.

(i) The content of a Notarized land rent agreement bearing dated 01.11.2023, executed by and b/w Sri
Karigar Maraiya and others with M/S DADA BHAI.STONE WORKS (MD MANIRUZZAMAN, Partner),
at J.B No -12, Plot No - 31(p), in Mauza— Bisanpur, Dist. Pakur over an area of 02 Bigha 13 Katha 04

Dhur valid for 04 years 11 months.
(c)The content of DFO Sahebganj’s certificate regarding ESZ vide letter no. 2310 dated 28.11.2023.
(d) The content of DFO Pakur FD’s certificate vide letter no. 1560 dated 16.12.2023.

(e)The content of Declaration made by Md. Maniruzzaman , owner of Bishanpur Stone Deposit at Mauza -
Bishanpur, Pakur regarding supply of Stone Boulder.

The consent is granted under section 25 / 26 of the Water (Prevention & Control of Pollution) Act, 1974
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish the project in
Mauza- BISANPUR,, P S -HIRANPUR , District-PAKUR as follows: '

Project Site-Area Investment Product & Capacity Period of CTE
(Rs)/ Year

Plot Nos. “ | Area

Before . Mauza : 8 Bigha 184 lakhs Stone Chi i '
' ps 432 TPD Date of issue to

Expansion | BISANPUR, 9 Katha and stone dust 48 one year

Khata No. : 12, 12 Dhur TPD

08 Khesra No. ’ :

:14, 15P, 31P :
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(4) fpecific Conditions:

. Thitt, (e oceupier shill eanstruel at least 10 feet high wind hreaking wall.

A, Thit, the ocoupier shall constriet and maintain pucea boundary wall of minimum ten feet height all
arovnd the Tour sides,

3, That, the oceupier ghall install fixed type water sprinklers to cover all dusty plgce in the premises 10
impart water spraying intermittently and during loading, unloading of raw materials/products 2nd wastes.

4. That, the oceupier shall gtore all ray materials and products under shed 2nd shall zs far as practicable do
(eir processing and transfer under foolproof cover(s) and shall install dust caichers over uncovered spaces
of processing and transfers,

&, That, the oceupier shall obtain raw material only from valid Source 2nd the occupier will be responsible
for that,

6, That, the occupier shall maintain register for production znd dispateh znd submit retum 1o the Board.

7, That, the occupier shall make all road pucea and shall maintzin good house keeping by reguler cleaning &
wetting of the premises and dust prone area,

8, That, the grant of this Consent to Establish shall be subject to regulztions/ conditions of the Eco sensitive
Zone, notified or to be notified in future under EP Act, for zny Protected Arez (Nztionzl Park, Wildlife
Sanctuary, etc.), '

0, That, this CTF is valid subject to the further notification/guideline issued by concerned authority
regarding P87, If any discrepancy will be found then the consent order shell be zisomeatically revoked.

10, That, the oceupier shall apply for CYO along with the compliznce report of this CTE.

-

11, That, the occupier shall install plant and machineries within comprehensive covers 2nd dust contzinment
cum suppression system for provisional corporate of dust from stone crusher.

12, That, the occupier shall submit applications for renewazl of consent vnder section 25726 of fhe Water
(Prevention & Control of Pollution) Act, 1974 and under section 21 of the Ag{?m'amm & Cortrol of
Pollutiony Act, 19%1 again 120 days prior 0 the date of expiry of this consent with reouisite foe 2nd
documents showing compliance of all of the zbove conditions. ol




i
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SR o

Rkl Thnt, the CTE supcrécdc the CTE granted previously vide Ref No.: JSPCB/AO/ RNC/CTE-
: 1?867684[2024@.16 Dated : 2024-05-04.

14. That, the occupier shall install online certified PM 10 analyzer with onsite display and w

ill provide

connectivity to JSPCB server.

(B)

General Conditions @

(1) That, the occupier shall construct pucca (i) minimum ten feet high boundary wall and (ii) approach
ises neat and clean and tidy.

road and internal roads and shall keep the prem

(2) That, the occupier shall install comprehensive enclosure (s) to cover the places of unlun.dn’ng of raw
materials. the equipments of their processing & transferring, the places of loading of products, by
products and wastes for prevention of fugitive cmission and shall install such automatic inbuilt
system(s) that in house dust/ gases collect(s) and undergo (es) cleaning and clean air goes out.

(3) That, the occupier shall install such automatic inbuilt system(s) that process flue g‘as(cs)‘/
gas(es) and undergo(es) cleaning and clean air go(es) out through the chimney(s), having heig

per Central Pollution Control Board norm.

rmcess
w(s) as

{4) That, the occupier shall have D G Set(s) of the standard as laid in the Environment (thcction_)
Rules, 1986 and shall install it (them) within acoustic enclosure (s) and shall keep the height(s) of
exhaust pipe(s) as per Central Pollution Control Board norm .

(5) That, the occupier shall impart treatment as per Central Pollution Control Board text to wastewater
and shall keep process effluent in close-circuit and effluent from other sources in contormity with the

standard (s).

(6) That, the occupier shall install Central Ground Water Board/ State Ground Water Directorate
approved system of rain water harvesting-cum-ground water recharge.

(7) That, the occupier shall create new water bady (ies) / remove deposit(s) of existing water body(ics)

‘and nearby stream(s) and pond(s) and shall maintain the wholesomeness of water.

(8) That, the occupier shall grow greenery in the periphery and other available spaces and shall
continue enhancing its plant density and biodiversity.

(9) That, this CTE fs valid subjected to the validity of mining Lease / Mining Plan / Ecofriendly /
Environmental Clearance, if applicable. In case of no renewal of Mining Lease/Mining Plan, this

consent shall be treated as revoked automatically.

(10) That, this CTE is issued fmxp the environmental angle only and does not absolve the occupier from
other statutory obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility to comply with these conditions laid down in all other laws for the time

being in force, rests with the industry/ unit/ occupier.

(11) That, this CTE shall not in any \iray, adversely affect or jeopardize the le, roceeding , if a
instituted in the past or that could be , instituted against you by the State Boar%iulfoﬂ violation of the .
provisions of the Act or the Rules made there under.

(12) That, the occupier shall comply with all applicable provisions of the Water (Preventi tro
= : 1 ‘ rention & Control
of Peyllut_xon) Act, 1974; the Water (Prevention & Control of Pollution) Cess Act, 1977; thc? ;\ir i

(Prevention & Control of Pollution) Act, 1981; and the Environment (Protection) Act, 1986 and Rules

there under.
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A That, this CTE shall not absolve the occupier from making compliance of other s_tatutozj.\’a g
: prescribed under any law or direction of courts or any other instrument for the time being in
force.
S.. That, this CTE is being issued on the basis of information/ documents/ certificate submitted by

the unit. This CTE will be revoked if any of the information/ docu_ments/ certificates/
undertaking given by the occupier is found false/fictitious/forged in future.

6. This order shall be valid subject to compliance of all other legal requirements applicable to the
unit.
1: The State Board reserves the right to revoke, withdraw or make any reasonable variation /

change / alteration in condition of this consent.

This is issued with the approval of the competent authority Digitally signed by
KU mar Kumar Manibhushan
B ~. Date: 2024.08.16
ManlthShan 13:16:59 +05'30'
[Kumar Manibhushan]

Environmentatl Engineer-cum-
Section Head, Dumka

Memo No. : JSPCB/HO/RNC/CTE- Dated : 2024-08-16
19965541/2024/397

Copy to : M/S DADA BHAI STONE WORKS, At-BISANPUR, THANA— AMRAPARA, DISTRICT —
PAKUR/ Chief Inspector of Factories, Ranchi/ Director of Industry, Govt of Jharkhand, Ranchi/ Director of
Mines, Govt of Jharkhand, Ranchi/ Deputy Commissioner, Pakur/ DFO, Pakur/ DMO, Pakur/ Regional

Officer, Regional Office, Dumka for information & necessary action. Dl et by ket

Kumar Manibhushan manihushan
Date: 2024.08.16 13:17:37 405730

[Kumar Manibhushan]
Environmentatl Engineer-cum-
Section Head, Dumka



- TOWNSHIP ADMINISTRATION BUILDING, HEC CO

Consent to operate
under section 21 of the Air (Prevention & Control of Pollution) Act, 1981
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JHARKHAND STATE POLLUTION CONTROL BOARD
MPLEX, DHURWA, RANCHI 834004
Telephone: 0651-2400850 (Fax)/ 2400851/2400852/2401 847/2400979/24001 39

Dated : 2025-05-12

Ref No. JSSPCB/HO/RNC/CTO-21732925/2025/1063

(CTO) under section 25 /26 of the Water (Prevention & Control of Pollution) Act, 1974 and

DA BHAI STONE WORKS, Occupier Name :MD
/25 (1) (c)/26 of the Water (Prevention & Control

Application (s) dated 2025-04-17 of M/S DA
on & Control of Pollution) Act,1981..

MANIRUZZAMAN for consent under section 25 (1)(b)
of Pollution) Act, 1974 and under section 21(1) of the Air (Preventi

Documents Relied Upon:

(2) The content of Consent-to-Establish (CTE) granted vide Ref No J SPCB/HO/RNC/CTE-
2 TPD and stone dust 48

19965541/2024/397 Dated : 2024-08-16, for the production of Stone Chips 43
TPD , total investment- Rs — 184 lakhs, At Mauza : BISANPUR , Khata No. : 12, 08 Khesra No. :14, 15P,
31P, Area- 8 Bigha 9 Katha 12 Dhur, At Mauza - Bishanpur, P S -Hiranpur, District-Pakur of this office.

y the Board vide Ref No. JSPCB/HO/RNC/CTO-

(b) The content of CTO was granted issued b
duction of Stone Chips 432 TPD and stone dust 48

19486547/2024/1350 Dated : 2024-08-20 pro
TPD,valid till 31.05.2025 of this office.

(c) The content of Two Notarized land agreement: (i) Notarized land rent agreement made on dated
01/11/2023 executed by and b/w Karigar mareiya To M/s Dada Bhai Stone Works, At J.B.No: 12; Plot
No.: 31 in Mauza- Bishanpar, P.S- Hiranpur, Dist-Pakur, over a total area of 02 Bigha, 13 Katha, 04 Dhur,

valid for 04 years 11 months for rent.

(ii) Notarized land rent agreement made on dated 01/11/2023 executed by and b/w Fagu Murmu To M/s
Dada Bhai Stone Works, At J.B.No: 08; Plot No.: 14,15 in Mauza- Bishanpar, P.S- Hiranpur, Dist-Pakur,
over a total area of 05 Bigha,16 Katha, 08 Dhur, valid for 04 years 11 months for rent.

(d) The content of Affidavit regarding procurement of raw material from valid sources and Tree Plantation
vide Ref No- 1270 on dated 17.04.2025.

() The content of Inspection Report (I/R) issued vide ref n0.506 on dated 25.03.2025 of Regional Office,

Dumka.

The consent is granted under section 25 / 26 of the Water (Prevention & Control of Pollution) Act, 1974
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate the project in

Mauza -BISANPUR , P S -HIRANPUR , District -PAKUR, as follows:

Project Site-Area
(Rs)

Investment Product & Capacity Period of CTO

Plot Nos. Area - Date of issue
To
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Before Mauza : 8Bigha | 184 lakhs Stone Chips 432 TPD | 31/052027 |
Expansion BISANPUR, 9 Katha and stone dust 48 f
Khata No. : 12, 12 Dhur TPD
08 Khesra No.
:14, 15P, 31P
L

(A) Specific Conditions:

1. That, the occupier shall construct and maintain pucca boundary wall of minimum ten feet height all
around the four sides.

2. That, the occupier shall construct wind breaking wall of 10 ft. height.
3. That, the occupier shall do regular cleaning & wetting of the ground within the premises.

4. That, the proponent shall store all raw materials and products under shed and shall, as far as
practicable,do their processing and transfer under full proof cover(s) and shall install dust catchers over

uncoveredspace of processing and transfers.

5. That, the occupier shall construct metalled internal roads within the premises.

6. That, the occupier shall make sure that the Haul roads are properly maintained to keep control on
thesecondary emissions. Adequate number of sprinklers should be installed to suppress the dust.

7. That, the occupier shall install scientifically designed adequate number of sprinklers with

requisitehydraulic pressure and shall ensure that the sprinklers remained in operation during crushing period.

8. That the occupier shall ascertain that conveyor belts be covered /enclosed to avoid fugitive

emission,without side-gaps.

9. That, the occupier shall cover screen, crusher with steel sheet or such other material, cover the free fall
ofstone chips and dusts with steel ring fitted rubber chute of suitable height.

10. That, the proponent shall carry out transportation of stone boulders in fully covered transport vehicles.
11. That, the occupier shall submit Ambient Noise level monitoring reports within the consent period.
12. That the occupier shall ensure that a proper green belt is to be developed surrounding the crushers.

13. That, the occupier shall submit compliance report on Board’s online Complianee Module before
120days prior to expiry date of this CTO or every year as per Board’s office order B-44W, dated 11.07.2023.

14. That, the occupier shall submit applications for renewal of consent under section 25/26 of the
Water(P.revenﬁon & Cpntrol of Pollution) Act, 1974 and under section 21 of the Air (Prevention & Control
oﬂ’ol]phon) Act, 1981 again 120 days prior to the date of expiry of this consent with requisite fee
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: | anddocuments showing compliance of all of the above conditions. l &
§ ek l 5 That the unit shall not opemtc beyond the CTO validity period without obtaining valid CTO from Board.
L ®B General Conditions @

M That, the occupier shall maintain the National Ambient Air Quality Standard given below:



R

Concentration in Ambient Air

Time Weighted Industrial, rEcologically
SN Follutan Average I{]eslilcsierl;tial, Rural Sens'}gi\:le bArea
her Area (notified by
s Central Govt.)
0 @ 3) @) ®)
1. Sulphur Dioxide Annual 50 %8
(502), pg/m3 24 hours 80
2 Nitrogen Dioxide Annual 40 30
(NO2), pg/m3 24 hours 80 80
3. Particulate Matter Annual 60 60
(size less than 10 24 hours 100 100
um) or PM10,
pg/m3
4, Particulate Matter Annual 40 40
(size less than 2.5 24 hours 60 60
um) or PM2.5,
pg/m3
5. Ozone(03), 8 hours 100 100
pug/m3 1 hour 180 180
6. Lead (Pb) pg/m3 Annual 0.50 0.50
24 hours 1.0 1.0
7. Carbon Monoxide 8 hours 02 02
(CO) mg/m3 1 hour 04 04
8. Ammonia (NH3) Annual 100 100
pug/m3 24 hours 400 400
9. Benzene (C6H6) Annual 05 05
pg/m3
10. Benzo(a) Annual 01 01
Pyrene(BaP)
Particulate Phase
only ng/m3
11. Arsenic (As) Annual 06 06
ng/m3
12. Nickel (Ni) Annual 20
ng/m3 20

Not.e : Serial no. 1 to 4 — Mandatory
Serial no. 5 to 12 As applicable for specific type of indilstry.
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That, the occupier shall maintain the emission quality within the standard and the quantity, as follows:

Parameter Standard

w
z

600 pg/ Nm3

1 Particulate Matter

That, the occupier shall keep process effluent in close-circuit and the quality of effluent from other
sources in conformity with the standard (8) and the discharge quantity as below:

Parameter Standard

SN

That, the occupier shall dispose of solid wastcs as follows:

SN Waste Type Mode of Disposal
1 Hazardous Carbonaceous Wastes | In co-processing in high
temperature furnaces or kilns

2 Hazardous Non-Carbonaceous In TSDF
Wastes

3 Non-Carbonaceous Non- As a substitute of Soil or Mineral
Hazardous solid wastes/ Mine
Over Burden

That, the occupier shall keep D G Set(s) within acoustic enclosure and shall keep the height(s) of
exhaust pipe(s) as per Central Pollution Control Board norm.

That, the occupier shall install and maintain Central Ground Water Board/ State Ground Water
Directorate approved system of rain water harvesting-cum-ground water recharge and submit the

photographic view of the structures within a month.

That, the occupier shall grow and maintain greenery of the project in the periphery and other available
spaces and shall continue enhancing its plant density and biodiversity.

That, the occupier shall submit environmental statement with supporting stoichiometric calculations
analyses reports, every year latest by 30th September of the next financial year.

That, the occupier shall submit report(s) duly monitored and issued by an NABL accredited / ISO
9001:2008 and OHSAS 18001:2007 certified laboratory in compliance sub-para (2), (3), (4) and (5) of

paragraph 3 of this CTO yearly at required periodicity.

That, this CTO is valid subjected to the validity of mining Lease/Mining
Plan/Ecofriendly/Environmental Clearance, if applicable. In case of no renewal of Mining
Lease/Mining Plan, this consent shall be treated as revoked automatically.

That, this CTO is issued from the environmental angle only and does not absolve the occupier from
otl:jer statutory obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility to comply with these conditions laid down in all other laws for the time-

being in force, rests with the industry/ unit/ occupier.
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pardize the legal proceeding , if any,

(F2) That, this CTO shall not in any way, adversely affect or jeo ing ,.
‘ by the State Board for violation of the

,instit.uged in the past or that could be , instituted against you
provisions of the Act or the Rules made there under.

r (Prevention & Control of

(13) That, the occupier shall comply with all applicable provisions of the Wate -
Pollution) Act, 1974; the Water (Prevention & Control of Pollution) Cess Act, 1977; the Air
(Prevention & Control of Pollution) Act, 1981; and the Environment (Protection) Act, 1986 and Rules

made there under.

compliance of other statutory prescribed

4. That, this CTO shall not absolve the occupier from making her
t for the time being in force.

under any law or direction of courts or any other instrumen

nts/ certificate submitted by the

5. That, this CTO is being issued on the basis of information/ docume € y
/certificates/undertaking given

unit. This CTO will be revoked if any of the information/documents,
by the occupier is found false/fictitious/forged in future.

6. The Order shall be valid subject to compliance of all other legal requirements applicable to the unit.

7. The Stflte Board reserve the right to revoke, withdraw or make any reasonable variation / change /
alteration in conditions of this consent.
. ! Digitally signed by

Am rlta . Amrita Mishra

/ Date:2025.05.12

This is issued with the approval of the Competent authority Mishra /03551 10530
[Amrita Mishra]

Divisional Head, Dumka

Memo No. : JSPCB/HO/RNC/CTO- Dated : 2025-05-12

21732925/2025/1063

Copy to:  M/S DADA BHAI STONE WORKS, At-BISANPUR, THANA—- AMRAPARA, DISTRICT
PAKUR/ Chief Inspector of Factories, Ranchi/ Director of Industry, Govt of Jharkhand, Rancl’li/ Director of
Mines, Govt of Jharkhand, Ranchi/ Deputy Commissioner, Pakur/ DFO, Pakur/ DMO, Pakur/ Regional
Officer, Regional Office, Dumka for information & necessary action. Amrita Mishrg Dgtly sisned by Amrita Mishr
( te: 2025.05.12 10:38:11 +05'3
[Amrita Mishra] (
Divisional Head, Dumka
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Government of India
te Change

Ministry of Environment, Forest and Clima
he State Environment Impact Assessment

(Issued by t
Authority(SEIAA), Jharkhand)

The Partner

M/S DADA BHAI STONE WORKS
VILL POST JAMPUR PS NARHARWA DISTRICT SAHEBGANJ

JHARKHNAD -816101

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
f EIA Notification 2006-regarding

under the provision o

)

Y-

E -g Sir/Madam,

B £ This is in reference to your application for Environmental Clearance (EC)

<z in respect of project submilted<taztherSEIAA vide proposal number

= © SIA/JH/MIN/66683/2021 dated 18:ul.2022+<L e.p;ag,!iculars of the environmental |

; O clearance granted to the project-are.as belo >

>‘ .: . Pl =, c';’:-t N e 3

S 5 7 eceamion)

S = | 1. ECIdentification No. EyECazBoat 411 2{ o
- & Q2.0 FlleNo: 5;ECI§EtAggog§-2sm4osm022 & &
7)) = g’ 3. Project Type ) h = = g
L] ‘G W | 4. Category A 'g

L ® 5. Project/Activity includin iwerals = g
> R “E Schedule No. e e = .
- > U 6. Name of Project wosii s BishanpurStane Deposit Mining Project 35
0e 8 g 73 sea(248Ha 0R8.12 Acres) = ;
< § S | 7 Nameof Company/OrganizatlonTs iM/SDADA BHAI STONE WORKS 2
O & 5 | 8 Locationof Project Jharkhand =

(- u‘j g. TOR Date 23 Sep 2021 R

TV w

: % v
S The project details along with terms and conditions are appended herewith from page = <

o 3 ) g

> + no 2 onwards.

T > 5

< ,

,;') gg {e-signed)

Dby Ashok Kumar, IFS

e Date: 12/08/2022 - Member Secretary

: : SEIAA - {(Jharkhand)

Note: A valid environmental clearance shall be one that has EC identification
ted from PARIVESH.Please quote identification

number & E-Sign genera
number in all future correspondence.

This is a computer generated cover page.

N

EC identification No. - EC22B001JH111411  File No. - EC/SEIAA/2022-23/2405/2022  Date of Issue EC - 12/082022  Page 10122



State Level Environment Impact Assessment Authority, Jharkhand
Nursery Compley, Near Dhuvwa Bus Stand, .0 +P.S-Dhurwa. Ranchi, Jharkhand-834 004

E-mail: msscinnjhlva gmail.com/clhir-seinajhir@gov.in
website: www. jsein.org

WA AN

Letter No.- EC/SETAA/2021-22/2405/2021/ Ranchi. Date :

To:  M/s Dada Bhai Stone Works,
Partner ; Md. Maniruzzaman, S/o Late [knramul Haque,
At P.O. = Jumpur, District - Sahebganj,
Jharkhand - 816101,
posit of M/s Dada Bhai

Sub:  Environmental Clearance for the project “Bishanpur Stone De
: Pakur, Jharkhand

Stone Works at Village : Bishanpur, Tehsil : Hivanpur, Distt.

(2.48 Ha)™ (Proposal No. @ : SIAZTH/MIN/66683/2021) — regarding. s

Ref:  Your application no. Nil. dated - 07.07.2022. 7z
2
&

It is in reference to *Bishanpur Stone Deposit of M/s Dada Bhai Stone Works at g
Village : Bishanpur, Tehsil : Hivanpur, Distt. : Pakur, Jharkhand (2.48 Ha)™ submitted by ©
vou for seeking prior Environmental Clearances (EC). 2

/ 5
g - . . . . . Q
T'his is a new project which has been taken for appraisal on 18.07.2022. é

Projecct Category The State Expert Appraisal Committee. Jharkhand deliberated the =

project during its 90™ meeting held on 14-18.09.2021 and SEIAA. §

Jharkhand has approved the ToRs in 92™ meeting held on 207
21 & 22™ September. 2021. TOR for the project was issued by
SEIAA. Jharkhand vide letter no. 1060. date 23.09.2021. The final
EIA / EMP submitted by PP to SEIAA on 06.07.2022 and received

_ : by SEAC on 07.07.2022. .
EC Application for : Production capacity: 57758.er4;44'396 TPA of
- : stone :

PROJECT & LOCATION DETAILS :

Sl Parameter 4{ Details
| Project Name | Bishanpur Stone Deposit
3
i - M7S Dada Bhai Stone Works (Partner- Md.
2 Lessce: ' Maniruzzaman), ! 1
- I
i $/0 Late Ikaramul Hagque i

- G L

: Page 2 of 22
EC Identification No. - EC22B001JH111411 File No. ~ ECISEIAN2022—231240512022 Date of Issue EC - 12/08/2022 ‘ 0
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g
5 AL IO =Jumpir. Distriet- Suliehyan]. Sty
Jharkhand,
) Feimse g Villige : Bistin pur. 1elil 2 Hfiranpus. Dist, 2 Pabist.
; Address , Jharkhand TR e
Lease Areir a2 348 Ha J : 5\@{;&:*9” HJ..;:M’%*
oL lsm ul I.md Nnn Inrcw! - I(u}:m l aml
i l'rc»lct.l Losl Rs, 351 .ﬂ.hs it R s
ey EneameaeuiER R VN INCEEE SRR TN Revtrring: 3,571 abhi
1 EANIP Budget Capital: 4.2450akhs e
:'(:1""
o e e bt iy g S
8 ' s, 0,70 Lukhs
' : Hudz__u ‘ ; Sl
Y New nt’ N
e ,W_l,‘:tp“"”"".' ' , e
e RS B “Tonnes: 1 SR2Z50.00
10 e CiMLB59300,00C Y, b1,
Reserses AL T R
s o Muu. Lile s 1 yeurs R T T
12 Man pm\c : 27
3 Water : - P30 KD (Drinking:0. 27 L12.1ust
s Kequirement 'supprcsamn S.24K10L0. l‘l.mmxmn" TN
1 Water Huuru TN Frem Nuarby sillages hs tankg{u o
O R T T R e, = ' i
15 i 10KVA
powcer i
lo Crusher ! : Nu Crusher gl
17 ; i lurn Nidi. 4.0 km ,
Water Body ; i
Newrest s ot vl Ewonis
18 e Bishanpur. ll.S() km
' Habitation P :
1 Nearest Rail R :
: 9 bl Titbhita Railway sttion. 8.0 bin
o Sttion f y :
T Nearest Kir 7 ; T e
20 ; : :n Sl BirsaMunda Airport. Ranchi. 29085 fm
¢ e .
e ’;: ‘ st ; : Protected Forest near Belpahari Vilkaee. 2.50 kst
0; ‘5 | B s : - - H
21 i :r ‘; i Protected Forest near Dhapahari village, 2.20 Lm
o : I’mucud Forest near. Mdham iy tl!.wc 4 oty b
ik Road & Bt SH -18. 15.0 km. ;
i High\m_\s : Ni-34. 15.8km,
CO-ORDINATES L / e 1
i = TLatitude From 24%3 1T HEYN : 'fa’.s 234 1'IBO6"N
4 ‘, s A i :
; Longitude From 87°45'48.6671C luK? 356,067

SN

- EC identification No. - EC22B001JH111411
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2%

LAND DETAILS "3
Khata no. Plot no. f
!
PSR S s 340(P), 360(P) |
Il Bishanpur -
13 352(1). 353(P). 373(1). 374(P) !
' {
22 361(P). 362(P) z
STATUTORY CLEARANCES :
I LOVLease docs [ The LOI has been issucd by District Mining Ot'ﬁcc.; o :_.‘2
- g . Pakur vide letter no. 1091/M dated 08.07.2021. , ;C‘ 3
- 3
The CO. Hiranpur, vide letter no. 94. dated 206/02/2021 ;%’i o
- co has mentioned the plot nos. of the project is not i:;; ¥
B recorded s “Jangle Jhari™ in R.S. Khativan & Register zg
I, ;%7

-

]

ShER
M

DMO. Pakur vide memo no. 1181/M. dated 17.07.2021

3 DMO certified that 06 lease (5.21 acre. 5.15 acre. 7.35 acre.
6.11 acre. 6.22 acre & 6.92 acre) within 500 m radius

and total arca is 17.43 ha (more than 5 ha). :

DFO. Wildlife Hazaribagh vide letter no. 878. dated
R : 13.05.2021 certified that the National Park & Sanctuary |

4| DFO Wildlife 1303200} ceailied (hit theration Atk ¢ Sancilio
is not within 10 km from project site and proposed

project is not situated in any ESZ.

g . | DFO. Pakur Farest Division. vide letter no. 742, dated
DFO Forest A :
5 2 03.05.2021 certified that the distance of reserved /
Distance ; 3 . )
protected forest is more than 250 m from project site.

t

The DC-cum-District Magistrate. Pakur vide letter no
1412/M dated 12.08.2021 has informed that this project !
is part of District Survey Report (DSR) at Pakur district
and accordingly necessary action  with regard to !
Environmental Clearance can be taken.

6 DSR

On 13-03-2021

71 . Gram Sabha s
SR
gl & Mine Plan : | DMO. Pakur vide Memo no. 1394/M dated 10.08.2021
Approval e !
N !

%) By o

File No. - EC/SEIAA/2022-23/2405/2022 Date of Issue EC - 12/0812022  Page4of22
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EC Identification No. - EC22B001JH111411

Waorking Details:

Mining
: Mclhm]
20| Quanry Area
ClWase 1y
3

(.cnu mun
4 | Su |ppmx. Rmm

T Ui

9 | Warking
|)\.|‘\lll

107 | Water Table
£ lnpm.mph\ ol

Il
Nline
12 Dicselbuel

Reguirement

e

Do

i s s - e

Upcncuﬁ Qchii":ﬂi"c"c'l'mni/cd Mining ‘method
m Mmc - 1.968 hu

( tlc
»I H)(l() ()()(, . M

3 S s l. I 17 ha
I :I.. ul Mmc

\ \uun H(mu (l()( M

1: ()U"

3 ww\w\»ml\m" l)u\\ S 1300 B
.m‘:...,. Benches: ”xuc 17 om o~ 6m .
& ND PR S e e i A
7 Tiievation of 11132 ANSE 1w 58 ANSL
o Mt N R e T
: ¥, Ground Level BES ANSL
: I levation M G ke L

20 AMSLL (32 bgh

e e . oA . £ A S .t A e A B WA
e it s g b

:\M\l (44 bel)
AT represents i andulating topographs

s g ™S

0 e . o s b

e ek

1001 Jday

e e 3 i s e S e B e?

';t«'z,ws: o

We. DADA BHALS

YIS

hi3

"N PARTNER

'WL» Mgy

Production Details @
e s 4 e e
Yeui © Production of Production of Gc\u\t:::::;uu Bench lU in
e St?"_cw ‘-(..‘.m.'_),. stone (Tonne) ; (CuM) 'Mc‘l:: :.
P ! 119330.00 14000.00 SomRl.
........ oot o T ik . StimRi
il i 12635000 | o S0 mRi.-
B i -:fb;.“»’,m’ . G «Hmfﬁ_:m
1 i ; 13735000 00 A4mRl -
2 M«_ it X 3502000 1 : ¥ o 32mRl.
o SRS 144200.00 ST\ A4mRl. -
5768000 | ‘ 32mRlL
S 3 ey 144396.00 | 00 3B mRE - 26
G T __’»377:\8.4" ! 3 P , “.“‘mm;u.‘
: 632250.00 14000.00 : 1o
 Tod]  268738.40 ! - . 4
‘l..zuul Use: /
¢ B e S “ - e ot - i s = ,,.‘.., R 5
: i : l’uucrn uf l*uiu.mnn rt;’lt:;lg Plan period (ll;\)}” Conceptual stage umj

o e b e L R

File No. - EC/SEIAA2022-23/2405/2022  Date of 1ssue EC - 12/08/2022

Page 5of 22
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1.968 (1.778 ha.
Nil 1117 RHW & 0.190 Ha
Quarry Backfilled)
3 0.003 0.003 (0.010 comes
Road 0.013 PS under quarry)
Proposed Dump Nil 0.338 W___'_‘m 3
Safety Zone Plantation Nil 0.506 0.506
Total 0.013 1.964 2.48
Unused Area 24067 | 05106 ‘)({(,)(*)_MW,
ENVIRONMENT MANAGEMENT
Green Belt Development
SL L.ocation Area/Length No of Trees |
¥ s
I Safety Zone 0.506ha 1270 g '
e s Hun Ao a0 gt i ot _,_..3:
Other i 0.190ha 470 w
2 Reclaimed g
Area Z
&5
Haul 0.170 km 170 g
3 /Approach S
Road §

Solid Waste Management

Waste Generation will be l4000.(50Cu.M. (Overburden) during the life of Mine which
shall be proposed to dump (Average arca- 2623.00 sq. m & average height 5.33 m)
temporarily dump on the castern side ol the applied arca. The Waste shall be removed

which will be used in maintenance of minc road and village road.

/

Water Quality Management

X,

EC {dentification No. - EC22B001JH111411

Mining is planned to above the ground water table. In case any intersection is likely
mining activitics will be stopped 2m above the Ground Water Table.

The rain water during rainy season will be collected in a pit and shall be use for dust
suppression and plantation. Excess water. if any shall be discharged in natural stream
after settling of suspended particles in the pit. Pump having required capacity will be
installed to lift accumulated rain water from working pit and pumped to the settling tank.
Garland drain shall be made around the Waste dump and the rain water shall be collected
in garland drain and allowed to settle in a small pit for settling suspended particles before
allowing discharge to natural drainage system. Check Pits and Retainer walls shall be
constructed to prevent water flowing into the lease arca from outside or from inside the

by

lease area to the outside.

b

File No. - ECISEIAA/2022-23/2405/2022 Date of Issue EC - 12/08/2022
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- K

»  Jor domestic waste water Septic Lank with Soak Pt shall be provided. discharge T

Soak Pit irany shall be used for plantation.
o 1t shall be ensured that quality of drinking water Tor the worker is hygienic and good

sanitation system shall be made available,

Air Quality Management
» Dast entrctor or wet deilling shall be followed to control dust at source of CMIssion

during drilling.
= Sharp drill bits will be used lor drilling and regrinding will be done pmudlcall\ to reduce

the dust generation,
»  Controlled blasting to reduce dust emission and reduction in NON em

e Al machineries and wansport vehicles shall be properly maintained uml pollution check
will be done once in a dear 1o heep the emissions from machineries and vehicle under

ssion.

control. Records Tor same 1o be maintained.

*  Water sprinkling will be done on haut road o control emission ol dust while (l’:uhpm‘liugg f};
mincrals and waste. Provision for water spray by tankers on “kaccha” road shall be done. g g;
= Water sprinkling at loading arca shall be done. W A
U ol pensonal protective equipment like dust mask ete shall be put in practice. cE .;’
» Ambient air pollution monitoring shall be carried out evers sia months. “;; ¥
=y
Undertaking to be submitted affirming: ' : {3
4 Ground water will be used only Tor domestic purpose and not be used for any mmm-»% ;
ST

activities or any other use. g 5 p

b, The District survey Report has been prepared by a competent authority. Project 5

Autharities will abide by any directives issued by any court of faw in Tuture e

; IF any changes are aoticed in future regarding the contiguous / cluster area report issucd

W by the mines department. then the applicable aiws 7 rules will be binding on the Project
Authorities and all necessary steps will be taken in this regard.

(£ The Boundars Pillars of the proposed miine lease area will be maintained properly.

One diy  post monsoon baseline data related enviromment monitoring will be

AN
submitted with the first compliance report,

. Ihe plantation work will be c.nmpklcd within the first year of npumuum lhc safter the
same will be'maintained up to the Conceptual stage of the Mine.

o, Sullicient water spray using water tankers will be done for cl}u.u\c dust suppression

within the mine lease arca and an haul roads.
h. All the mining machineries /7 equipment and transport vehicles shuuld be maintainad in

vood condition and annually tested for lithess and PUC and records to be maintained..
i, Ifany tree felling is required permission should be taken from competent .mtlmulx

'l‘!u: Pruject Authorities have submitted above required documents.

The propesal wis appriised by State Level Lixpert \pp: iisal - Committee (\t AU) and
recommended for grant of Environmental Clearanee inits 93" mecting held on 13" lh"' 17"

st L
Y
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18™, 19", 20", 21% and 22™ July, 2022 in the light of Honble NGT. Principal Bench. New Delhi

order dated 13,09.18 and MoEF & CC O.M dated 12.12.18.

4o i b X in its 96"
State Level Environment Level Impact Assessment Authority (SEIAA). Jharkhand in its i
meeting held on 26", 27" & 28" July. 2022 discussed the project proposal along with

recommendations made by SEAC and decided to grant EC to the project.

On the basis of recommendation of SCAC and decision of SEIAA to grant of EC h l.ilWil'O"{:W""‘f'
Clearance is hereby issued to “Bishanpur Stone Deposit of M/s Dada Bhai Stone "&'or ;.s.
Village : Bishanpur, Tehsil : Hiranpur, Dist. : Pakur, Jharkhand (2.48 Ha)" alongwith the

»

following conditions:

A. Specific Conditions:

I. Gabion Plantation work in the safety zone (7.5 m width around the proposed lease

i boundary) and on either side of approach road in two rows with the spacing of 3x3 m
‘ with suitable species such as timber & Iruit bearing ete. will be done in first year of
operation. Maintenance work such as h/w. mortality replacement. protection and watering

shall be undertaken for the life of mine as per norms and schedule issued by PCCF.
Development. Department of Forest. - Environment & Climate Change. Govt. of
Jharkhand. Records of same to be maintained and will be submitted with compliance

PART M

DA
A BHA( STONE WoRks
MaUS U L

e

report.
This Environmental Clearance is valid subject to the following condition below —

f\)

That this project has-

a. Obtained all legal rights to operate at concerned place.
b.. Complied with all existing concerned laws of the land and :
Complied with the decisions of SEIAA on the issuc of Environmental Clearance

© till date. ~ : 1
This EC letter is subject 1o Hon’ble NGT order dated : 13.09.2018. order dated :
1112.2018 and MoEF & CC O.M. dated : 12.12.2018. -

-

No mining/activity shall be undertaken in the forest land or deemed forest without

7 e,
MA.

C.

202 .
N

oblaining requisite prior forestry clearance.

The project proponent may apply simultancously = for forest and NBWL clearance, in
order to complete the formalities without undue delav. which till process on their
respective merits. no rights will vest in or accrue to them unless all clearance are

obtained. if applicable.
/w,

- B. Statutory Compliance:

1. This Environmental Clearance (EC) is subject to orders/ Jjudgment of Hon
Court of India. Hon'ble High Court. Hon'ble NGT and any other Court of Law, Common

Cause Conditions as may be applicable.
2. In the writ petition (Civil) nb. 202/1995. T.N. GadavermanfThimmulpﬁd vs union of
India and ors. the Hon'ble-Supreme Court passed an order dated 03.06.2022 * Nutional

Y ,

EC Identification No. - EC22B001JH111411  File No. - EG/SEIAA/2022-23/2405/2022  Date of Issue EC - 12/08/2022  Page8of 22

‘ble Supreme




364

Park or Wildlite Sunctismy must have an 1SZ ol mmimum 01 ko in swhich the activities
2001 shatl be sirictly

prescribed and prescribed in the guidelines of 0Vth February. 2
adhered w7,

The Project proponent complies with all the statutory requirements and judgement of

A
Hon'ble Supreme Court dated 2 2 August.2017 in Writ Petition (Civil) No, T of 2014
in matter of Common Cause versus Union of India & Ors before commencing the
mmmu opu«llmns
4. The Hon'hle Supreme Court vide order dated 08.01.2020 in W.P, (C ivil) No 112014 in
d that the area which has

the matter of Common Ciuse vs. Union of India has directe
been mined should ‘be restored so that grass and other sepel
grow in the mining arca Tor the benefit of animals.

ation including trees can

“The mining lease holders shall. atier coasing mining  operalinls,

undertake re-grassing e mining area amd ey other area whicl may

have been disturbed due o their mummuvmuws aned restore the lad o :
comdition which is fit for groseth of fodder. flova. foam ¢t 1 g

’.
(¥
DAY Vi

the State Government concerned shall ensure that mining operation shall gt he '5—‘

commenced Gl the entire compensation levied, i any. for illegal mining paid by the 2
Praject Proponent through their respective Department of Mining & CGeology in xlnuw ~
e

o

jeomplianee of Judgement ol Hon'ble Supreme Court dated 2nd August. 2017 in \\ulx
Petition (Civil) No. HH ol 2014 in matter of Common Cause versus Union of India .\.

Ors. —

This - Environmentad Clearanee shall become operational only afler receiving hnm.: i

NBWI. Clearance from Mol:d &CC subsequent 1o the recommendations of the \l.unhn" "

Committee ol National Board for Wildlife. il applicable to the Project.

7. 1his Lviconmental Clearance shall become operational only afier receiving ol ‘§
Larest Clearance (FC) under the provision ol Forest Conservation Act. 1980, if’

O,

-l :
-

applicable 1o the Project.
8. Praject Proponent (PP shall obtain Consent to Operate alter grant ol EC and efiectively

implement all the conditions stipulated therein. The mining activity shall not comnencee
prior o abtaining Consent 1o 1 sstablish £ Consent w Operate from lhc concerncd Stite

Pollution Control Board/Committee.
O, The PP shall adhere to the provision of the Mines Act, 1932, Mines and Nineral

(Development & Regulation). Act. 2015 and rules & rcr.ul.mun; made there under. PP
Jhall adhere 10 various civeulars issued by Directorate General Mines Sa!cu OGNS
and Indian Burcau of Mines from time to time. ;
. The Project Proponent shall obtain consents Trom all the concerned Lund owners, belore
start of mining operations. as per the provisions of MMDR Act, 1957 and rules made
there under in respect of lands suhich are not owned by it.

I'1. the Project Proponent shall follow the mitigation measures. provided iAokl & U7
S Oice Memorandum No. Z-1H013/5372004-1AT (M) dated 29th October, . Z.’UH tiled

* "Impact of mining activities on | lubitations-Tssues related o the mining Projects wherein.

a2 e N
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A

s Habitations and villages are the part of mine lease arcas or Habitations and villages are
surrounded by the mine lease area”.

12. The  Project Proponent shall obtain necessary prior permission ol the competent
authorities for drawl of requisite quantity of surface water and from CGWA for
withdrawal of ground water for the project.

13. A copy of EC letter will be marked to concerned Panchayat / local NGO etc. if any.
from whom suggestion / representation has been received while processing the proposal.

I4. State Pollution Control Board/Committee shall be responsible for display of this LC
letter at its Regional office. District Industries Centre and Collector's office/ Tehsildar's
Office for 30 days.

I5. The Project Authorities should widely advertise about the grant of this EC leuer by
printing the same in at least two local newspapers, one of which shall be in vernacular
language of the concerned urea. The advertisement shall be done within 7 days of the
issue of the clearance letier mentioning that the instant project has been accorded ECL

'lm
i . 2 ~ T . » M - 3 - * : ¥ M £
and copy of the EC leuter is available with the State Pollution Control Board/C ommmccg_zz
and web site of the Ministry ol Environment. Forest and Climate Change (www. =
el 3 ) i Y 3
Environment clearance.nic.in). A copy of the advertisement may be forwarded to the éf

=

concerned MoEF & CC Regional Office for compliance and record. -

16. The Project Proponent shall inform the MoEF & C C for any change in ownership of the W

mining lease. In case there is any change in ownership or mining lease is transferred ';;f

- than mining operation shall only be carried out after transfer of EC as per provisions of &
the para 11 of EIA Notification, 2006 as amended from time to time.

17.In all Stone Mining projects. depending upon the air pollution estimates based upon fuel

use in operations and activities ofl the respective projects: required monitoring station

. based air quality monitoring shall be done in the influence area of the project with

necded mitigation conditions to ensure sustainable Stone mining as per puidelines.

circulars and norms of MOEFCC / Hon'ble NGT or‘any other directives of regulatory /

statutory bodies and competent Courts. : 3
—

£

&

Wiz

P

PP 1o take preventive steps to avoid flash flood conditions arising from mining
operations and probable run off in rainy season conditions
18. PP shall maintain minimum distance from Reserved / Protec

applicable guidelines.
19. All statutory clearances shall be obtained before start of mining operations.

C. Air quality monitoring and preservation: TR e e

1. The Project Proponent shall install a minimum of 3 (three) online Ambient Air Quality
Monitoring Stations with ] (one) in upwind and 2 (two) in downwind direction based on -
long term climatological data about wind direction such that an angle of 120° is made -
between the monitoring locations to monitor critical parameters. relevant for mining :
operations. of air pollution viz. PMI10. PM2.5. NO2: CO and SO2 elc. as per the
methodology mentioned in NAAQS Notification No. B-29016/20/90/PCUIL.  dated
18.11.2009 covering the aspects of transportation and use ol heavy machinery in the

ted Forests as stipulated in

EC Identfication No, - EC22B001JH111411  File No, - EC/SEIAA/2022-23/2405/2022  Date of Issue EC - 12/08/202
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P

monitored at prominent places like

ascertain the eapastie
03

air quality shall also he

impact sone, The ambivit
per dhe site condition 10

i

office  building. canteen cle.
es. The abve data shall b digi

charseteristics at specilic plac
months in front of the mirin Gt
[ ffective  salvguard  masures for presention of dust gene
water sprinkling. metalled road construction eie.) shall
to air pollution wherein high levels of PMI0 and PA2S aw

and unloading point and jwitive
arly controlle
Use of suitable waters
ness of dust conti!
ibed by

tally display ed within

¢ of the mine site.
pation and - subsequent

be

tJ

stippression (like regular
carried out in arcas prone
evident such as houl road. loading
il sources shall be regul
and presentive maintenne:
enplored for butter eilective
orm to the standards preser

(ramsfer points. The I
d by installation of required

dust emissions from a
soluble

cquipments’ machineries
chemical dust suppressing agcents N be

system. e shall be ensured that air pollution fes el cond
the Mol F&CC? Central Pollution Control Buoard.

ession shall be installed.

Approved devices {or Just suppr

-e
N

as should be provided with protective respiratory des ies
qining and information on sitlety and %
ational health surseillance progrim of the workers should e
any contractions due to eapostre 1o dust and mkcg /
At o Pollution Control Hmu‘.ifg ,j
S&/

30

[ the ensironmuntal du;u.ulcc.;’é :
beite and shall update thie samd =3
ate Pollution Contrul foand

fevels namely @ SPM

PARTMCD

1, Personnel working in dusty are

and they should abse be proy ided with adequate b

health sopects. Oceup

andertahen perindically o observe

corrective measures, il needed. Detailed report shall be se
periodically.

i 5. Lhe proponent sl upload the st
conditions. including results of monitored datw on their e
periodically. 1t Sl simultaneously be sent 1o Jharkhand St

cgional  Office The criteria pollutant

Is) or critical sectoral paramelers. .

on near the project shidl be

1 gate af the compand in

atus ol” compliunce ©

and its concemed R
RSPALSO: NOS (ambient leve

11 e monitored and displi ed at
omvenient location near the mait

indicated for the

project sh a convenient Jocati
monitared and displiy edatac

the company in the public domain.

1. Water quality monitoring and preservation:

immediate mining scheme L'n\‘iszlch interseetion ol ground \yz\lér wble. then
hall become operational only o
g operation involves intersecti
that prior approsal tfrom (€

jons. The permission for inters

1, hygase.
Eavironmental Clearanee >
from CGMWAL T cuse. minit
fater stage. then PP shall ensure

lier receiving formal clemmee .

on of ground water gablea
SWA and Moll&t Cisin
eetion of grouml waler

place before stich mining operi
table shall essentially be hased on detailed I dro-geological study of the area.
ennial natlahs Nowing in aed

w of the flow rate of the springs and per

carried out and records maintain.
Jhoutd not be disturbad. Al

perid. In

3, Regular monitori
around the mine lease shall be
wh or struais W hich are flowir

The natural water bodivs

1 in an around the village.
pot o o down below the pre-mining
provide water 1o e
fug wall

R
Water lable should be purtured s ds
ciase ol any water searcity in the area.
sitlagers for their use. A pravision for regular

o e

EC.12/08/2022  Page 11012

the Project Propunent has o
monitoring of water kible in open «
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ES

ascertain the impact of mining over ground
r level and quality shall be submitted
CGWA and State

~ located in village should be incorporated 1o
water table. The Report on changes in Ground wate
on six-monthly basis to the Regional Office of the Ministry.

Groundwater Department / State Pollution Control Board.
jaintuin records w.r.t. ground water level

3. Project Proponent shall regularly monitor and n
and quality in and around the mine lease by establishing a network of existing wells .as
well as new piezo-mcter installations during the mining operation in consultation with
@ Central Ground Water Authority/ State Ground Waler Depariment. The Report on
changes in Ground water level and quality shall be submitted on six-monthly basis to the
Regional Office of the Ministry. CGWA and State Groundwater Department / State

Pollution Control Board.
4. The Project Proponent shall undertake regular 1
rennial nallahs existin

of natural water course/ water

nonitoring
he minc lease

¢/ flowing in and around 1

nt number of gullies shall be

and maintain its records. Sufficie
f water. PP shall

aces within the lease for management 0
included the same in monitoring plan. The

| include their water quality vis-a-vis suitability for usage
It shall be ensured that no obstruction and/ or

alteration be made to water bodies during mining operations without justification and
1z of water courses/ bodies existing in lease

prior approval of MoEF&CC, The monitoris

area shall be carried out four times in a year viz. pre- monsoon (April-May). monsoon

(August). post-mansoon (November) and winter (January) and the record of monitored

data may be sent regularly to Ministry of Environment. Forest and Climate Change and
and Regional Director. Central

al Office. Central Ground Water Authority
ion Control Board and C entral Pollution Control Board.

resources/ springs and pe

and maintain its records. The project proponent shall undertake regular monitoring ol

water quality upstream and downstream of water bodies passing within and nearby/ g o
o
=
o
«
o

adjacent to the mine lease
provided at appropriate pl
carryout regular monitoring .
parameters to be monitored shal
as per CPCB criteria and {low rate.

STONE WO

r.l. pH and

ABHA
Aor sy

0

?si.\bﬁj)

Mo\

its Region

Ground Water Board. State Pollut
Clearly showing the trend analysis on six-monthly basis. I BRI

5. Quality of polluted water generated from mining operations which include Chemical
Oxygen Demand (COD) in mines run-ofT: acid mine drainage and metal contamination in
runoft shall be monitored along with Total Suspended Solids (TDS). Dissolved Oxygen
(DO). pH and Total Suspended Solids (TSS). The monitored data shall be uploadcd on
the website of the company as well as displayed at the project site in public domain. on a
display board. at a suitable location near the main gate of the Company. The circular No.
J- 20012/172006-1A11 (M) dated 27.05.2009 issued by Ministry of Environment. Forest

: and Climate Change may also be referred in this regard. e T i

‘6. Project Proponent shall plan. develop and implement rainwater harvesting measures on
long term basis to augiment ground water resources in the area consultation with Central
Ground Water Board/ State Groundwater Department. A report on amount of water

Regional Office MoOEF&CC annually.

and waste ‘water from the mine) should be properly

andards prescribed from time (o

recharged nceds to be submitted to
7. Industrial waste water (workshop
collected and treated so as to conform to the notified st

X .
b, (s
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| Ea

e, The standards shall be preseribed through Consent 1o Operate (C1O) isstied by

concerned State Pollution Control Board (SPCB). The worhshop elNuent shall be treated

- alterits initiad passage through Oil and grease trap.
8. The water balancerwater auditing shall be carried out and - measure for reducing the
consumption ol water shall be taken up and reported 1o llu. Regional Office ol the
MoBF&CC and State Pollmion Control Board/Commitiee, :

The mining aperations shall be restricted o ground above water luble
interseet the groundwater table, [n case of working below the ground water
approviatl of the Ground Water Directorate. Government of Jharkhand 7 Central Ground
Water Board shall be obiained. Bencehes height and slope shall be nitintained s per
approved Mining Plan. The Mining Plan has o be got approved by concerned authoritics
as per IBN or equivalent agencies, Safety measures shall be adopted in line with DGMS

and it .~.hnuld not

\)‘
able. prior

Guidelines.
and 7 orw .nli.r resitIves

Lhe project proponent shall ensare that no natural satercourse

ja,
shall lu nh\llm.lcd #diverted duc o any mmm" upc rations, Ad-.qu.uh. meisures shall b

RS
PARTNED.

any cmanating  passing lhmugh the mine I ase ared dunng the course ul mum:_’

aperation.
he project proponent shall implement approved conseniiion measures’ W augiment 3
ground wier resources in the area in consultation with the Ground \\ ater l)m.uun.m.,

Government of tharkhand / € entral Ground Water Hnmd.‘

P

\sn &

"

g,

Jet):;ﬁ

The project proponent shall il required. obtain necessary prior permission/NOC Arom lhg i i
”

competent aulhnul:cx for draw | of requisite quantity of water.required from the souree lm

*

¥

the project.
Suitable rains ater hary esting measures shall be planned and implemented in consultation
with the Ground Water Directorate. Government of Jharkhand 7 Central Ground Waler

Board. - TRl :

k. E\'mso and vibration mumlnrmg amd prey cntum. j

1. The peak particle velocity at S00m distance or \\uhm the nearest habitation. whichever is

1
C closer shalt be monitored periudically as per applicable DGMS cuidelines.
Ihe illumination and sound at night at project sites disturb the villages in rc«pcc Lol both

Ea
E fman and animal population. Conseguent sleeping disorders and stress may allvct the
‘ health in the villages located close 1o mining  operations. [abitations have a right for
darkness and minimal noise fevels at night. PPs must ensure that the bivlogical clock of
the villuges is not disturbed: by orienting the oodlights/ masks away from the villagers.
~and heeping the noise levels well within the preseribed limits for day Anight hours.
A, Ihe Project Proponent shall take measures for control ol noise levels below 83 di3A in

the work environment. The workers engaged in operations of 11 ANIAL ete. should be
provided with ear plugs smufls. Al personnel including l.lhn_um working in dusty areas

Gl be provided with protective respiratory devices along with sadeguate training.

EC ldanﬁﬁcqﬁoq No. - EC22B001JH111411  File No. - EC/SEIAA/2022-23/2405/2022  Date of lssueEC : 1 2/08/2022 Page 13 0f 22



F. Mining Plan:
1. The Project Proponent shall adhere to the waorking parameters of indihig

o)

0.

8. Dispensary facilitics for First Aid shall be provided at site

A

EC Identification No. - EC228001JH111411

¥ ',X
o

awareness and information on satety and health pspects, The 1110 shdd be el pesponsibie
in case it has been found thit workers/ personals/ labouss are working without pe iseinl

profective equipnmient,

: plaii swhiigly ss
submined at the tme of EC appraisal whereln: year-wise plase svas e mitioned for n;::sf
excavation i.e, quantum of mineral, wiste, over burden, fnter burden and top soil ¢le.. Mo
change in basic mining proposal like mining technology. otal exenvation, mun:ml &
waste production, lease area and scope ol working (viz, method of mining, overburden &
dump management, 0.3 & dump mining. mineral transportation mode. ultimate depth ol
mining cte) shall not be cnried out without prior upproval of the Miniatey  of
Environment, Forest and Climate Change, which entail adverse envirommental impacts,

even it is a part of approved mining plan modified after grmt ol LC or pranted by Siate
Govt. in the form to Short Term Permit (STP), Query license or any other tiine,

The Project Proponent shall get the Final Mine Closure Plan along with Fiaaneinl
Assurance approved Trom Indian Bareau of Mines/Department of Mining & Geologs as
required under the Provision ol the MNMDR Act, 1957 and Rules/ Guidelines made there

under. A copy of approved final mine closure plan shall be submitted swithin 2 months of
the approval of the same from the competent authority to the concerned Regional Office

of the Ministry of Environment, Forest and Climate Change for record and verification,
The land-use of the mine lease area at various stages of mining scheme as well as at the
end-of-life shall be governed as per the approved Mining Plan. The excavation vis-i-vis
backfilling in the mine lease area and corresponding alTorestation 1o be raised in the
reclaimed area shall be governed as per approved mining plan. PP shall eosure the
monitoring and management of rehabilitated arcas until the vegetation becomes sell’

sustaining. The compliance status shall be submitted half-yearly to the MoEF&CC and is
VL T ST et

concerned Regional Office.
No change in mining technology and scope of working should be made without prior

approval of the Statutory authorities / Department ol Mines, Government ol Tharkhand /

Jharkhand State Pollution Control Board, Ranchi during the EC period
No change in the calendar plan including excavation. quantum of minernl and waste

should be made.
The Project proponent shall make all internal roads pucea as per approved specilication

ol Govt. of Jharkhand and shall maintain a good housekeeping by regular cleaning and

wetting of the haul roads and the premises.
The Project proponent shall maintain register for production and dispatch and submit

_.W N

b
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G, Land rechunation:

L. The Overbunden (O30 generated during the mining operations shall be stachad
carmarked O3 dump sitets) onby and it should not be kept active for o fong peried of
time. The physical pavameters of the OB dumps like height. w idth and angle ol slope
shall be poverned as per the approved NMining Plan as per the guidelines/circuars issued
by DLGALS ot sadety in mining operations shall be strictly adhered 1o maintain the
stabilin of top soib OB dumps. The wpsoil shall be used for fand reclamation and
plimtation.

2. The rejectwante pencrated during the mining operations shall be stacked at carmarked

winte dunip sitets) only. The phasical patameters ol the waste dumps like height, widih

and angle of slope shall be governed as per the approved Mining Phin as per the
cuidelines circulans issued by DGAMS w.rt. safety in mining operations shall be swicthy
adhered o maintain the stability of waste dumps.

The rechimation of waste dump sites shall be done in scientific numner s per tw

-

Approved Mining Plan cum Progressive Mine Closure Plin.
A The stope of dutups shall be vegetated in scientitic manner with suitable nutive spevies tog % o

maintain the slope stabulity. prevent crosion and sarface run off. The selection ol locdg
species regulates local chimatic parameters and help in adaptation of plint species o th&

43112

microclimate. The gullies formed on slopes should be adeguately when vare ol as 05

T

impacts the overall stability of dumps, The dump mass should be consolidated with then

help of dozer compactors thereby ensuring proper filling/ feveling of dump niass. B2 gg:
b ; . k% A " &
eritical arcas, ise of geo teatiles geo-membranes © clay liners 7 Bentonite cic, shall boe §°
=

iy

undertaken tor stabilizaton of the dump.
3. The Project Proponent shall carry out slope stability study in case the dump heigh

more than 30 meters. The stope stabiliny report shall be submitted o concerned rcginmf{-—
oflice o' Nol T&CC. e

Cach drains, settling tanks and ponds ol appropriate size shall be constructed wrownd the
mine working, mineral yards and Top SeilfOB/Waste dumps o prevent run otb ol witer &=

and How of sediments directly into the water bodies (Nallah? River: Pond viean the

(r.

collected water should be utifized for watering the mine area. roads, green: beh
development. plntation ete. The drains/ sedimentation sumips ete. shatl be de-witied
regularly  particularly atier monsoon season. and maintained properiy, T ——
Cheek dams of appropriate size. gradient and fength shall be comtructed around mine pit
and O13 dumps 1o prevent storm run-ofand sediment Now into adjoining water buadies, \
silfery margin ol 30% shall be kept for designing of sump structures over and abave poak
paintall (hased on 30 vears dat) and maximum discharge in the mine amd s adjoining
arca which shall also help in providing adequate retention time period thereby atlowing
proper settling ol sediments’ silt material. The sedimentation pity sumps stadl b
-—

constructed at the corners of the garkand drains.
e top suil. if any. shall temporiily he stored at cirmarked sitets) within the mine lease
anly and should not be kept unutilized Tor fong. The physical parameters of the top ot
like height. width and angle ol slope shall be governed as per the apprasad

S,

Jdumps

QY G
4 b
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Xt

Mining Plan and as per the guidelines framed by DGMS w.rt. safety in mining
operations shall be strictly adhered 1o maintain the stability of dumps. The topsail shall

be used for land reclamation and plantation purpose.

L. Transportation:
No Transportation of the minerals shall be allowed in case of roads passing through

1
villages/ habitations. In such cases. PP shall construct a ‘bypass’ road for the purpose of
transportation of the minerals leaving an adequate gap (say at least 200 meters) so that
the adverse impact of sound and dust along with chances of accidents could be mitigated.
All costs resulting from widening and strengthening of existing public road network shall
be borne by the PP in consultation with nodal State Govt. Depariment. Transportation of
minerals through road movement in case of existing village/ rural roads shall be allowsed
in consultation with nodal State Govt. Department only afier required strengthening such

that the carrying capacity of roads is increased to handle the traflic load. The pollution g
due to transportation foad on the environment will be effectively controlled and water £
sprinkling will also be done regularly, Vehicular emissions shall be kept under contro! f
and regularly monitored. Project should obtain Pollution Under Control (PUC) certificate %f §
for all the vehicles from authorized pollution testing centers. gﬁ: =
- ==
2. The Main haulage road within the mine lease should be provided with a permanent water gg"m o
sprinkling arrangement fur dust suppression. Other roads within the mine lease should be g b 4
wetted regularly with tanker-mounted water sprinkling syvstem. The other areas of dust = £ 5
generation like crushing zone. material transfer points. material yvards eic. should & éf
invariably be provided with dust suppression arrangements. The air pollution conirol § é
equipments like bag filters. vacuum suction hoods. drv fogging system eic. shall be 34—'
installed at Crushers. belt-convevors and other areas prone 1o air pollution. The beli = -
conveyor should be fully covered 1o avoid generation of dust while transporiation. PP 2

shall take necessars measures to avoid generation of fugitive dust emissions.
Vehicular emissions shall be hept under control by regular repairing of transpornt road and

regular air quality monitoring. Measures shall be taken for maintenance of vehicles used
in mining operations and in transportation of mineral. The miners! transponation shafl b=
carried out through the covered trucks only and the vehicles carrying the mineral shall not
be overloaded. No transportation of stone / sand outside the mine lease area shall be

tud

carried out after the sunset.

I. Green Belt:

. The Project Proponent shall develop greenbelt in 7.5m wide safety zone all along the
mine lease boundary as per the guidelines of CPCB in order to arrest poilution emanating
from mining operations within the lease. The whole Green belt shall be developed within
first 5 years starting from windward side of the active mining area. The development of
greenbelt shall be governed as per the EC granted by the Ministny imrespective of the

stipulation made in approved mine plan.

e Y b
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aftorestation in hackhilled und rechanmed

Do roudsides. in community arcis e by
¢ species in consultation with the State Forest Department/ Agrivulture
department/ Tribal Wellire  Department/ Gram
J which are of use to the local people.
trees should

he Project Proponent shall ciryout plantation’
along 1
k

-~

areit of mining lease. around water body.

planting the nati

Department/ Ruval  development
|

nse species be selecte

Panchayat such that only th
adhered. The density of the

Fhe CPCB guidelines in this respuct shall also be
gelary Provision Shall be muade for

be around 2500 saplings per FHectare. Adequinte budy
protection and care of trees.

{he Project Proponent shall mahe neeessary alternative arrangements tor livestoch feed
azing land with a view 1o compensite those
erazing  land shall
Project Proponent should

‘ad

by developing gr areas which are coming
within the mine fease. The development ol such be done
In this regard.
Supreme Court with regind
ch provide mid-

consultation with the State Governiment.
fes

ol the Hon'ble
trees on such grazing ground. whi
scrupulously guarded/ pr

A

essentially implement the directions

acquisition ol grazing lind. The spare
day shelter from the scorching sun. should be otected agitinst
felling and plantation ol such trees should be promoted.

1. The Project Proponent shall undertahe all precautionary me

and Schedule-T specics during mining oputition.

82 action (o

astres lor conseryiation and

STONE WORKS

Al
(U
.

hl

.
Yoo

protection of endangered fora and fauna
| for the same clearly delineatin

A Wildlite Consenyation Plan shall be prepared
Plan shall be approsed by Chiel W ihd

UABH

Yls. DAl

M. &

be tithen tor consernvation of ora and fauna. The
Lite Warden ot the State Govt

And implemented in consultation with the
ol Wildlite Conseryation Plan and its implement

Srate 1 orest and Wildlite Department. A vapy o
ation status Gnnual)y shall be submitted

I

to the Regional Office of the Minisiry.
0. The Project proponent shall not cut trees ¢ carmny out tree felling in leased out arca W ithoust

the permission of competent authority.

J. Public hearing and human health issues:

appoint an Oceupational Health Specialist for Regular as

1. the Project Proponent shall
activ itivs,

well as Periodical medical examination of the workers engaged in the mining
as per the DOGMS guidelines. The records shall be maintained properly. PP
alth check-ups in respect of workers which are having ailments
The check-ups shall be undertaken once in SIN
wsures be taken. A status report on the

shall alsao

carnyout Occupational he
like 131 diabetes. habitual smoking, cte.
months and necessary remedialf presentive me
Mol F&CC Regional Office and DGMS on half-y carly basis.

rate commitment to work towards "Zero Harnn' from
their mining activities and carry out Health Risk Assessment (HRA) Tor identitication
assess their potential risks o health and determine appropriate
d wellbeing of workers and nearby Ccomnumin.

same nu be sent to
2 The Project Proponent must demonst

workpliace hazards and
wtires to proteet the health an
ain aceurate and systematic records of the HRA. Lhe JIRA dor
dih Problems like Nalaria, Fuberculosis, HIV.

control nies
the proponent shall maint

acighborhood has o focus on Public fled
Ansemin, Diarthoea in children under five. respiratory infections due 1o biv nnias

= b
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B

cooking. The proponent shall also create awareness and educate the nearby commiunity
and workers for Sanitation. Personal Hygience. Hand washing. not to defecate in open.
Women Health and Hygiene (Providing Sanitary Napkins). hazard of tobacco and alcohuol
use. The Proponent shall carryout base line HRA for all the category of workers and

therealier every five years,
The Proponent shall carry out Occupational health surveillance which be a part of HRA

I

and include Biological Monitoring where practical and feasible. and the tests and
investigations relevant to the cxposure (e.g. for Dust a X-Ray chest: For Noise
Audiometric: for lLead Eaposure Blood Lead. For Welders Full Ophihalmologic
Assessment: for Manganese Miners a complete Neurological Assessment by a Certified
Neurologist. and Manganese (Mn) Estimation in Blood: For Inorganic Chromium-
Fortnightly skin inspection of hands and forcarms by a responsible person. Excepl routine
tests all tests would be carried out in a Lab accredited by NABH. Records of Health
Surveillance must be kept Tor 30 years. including the results of and the records of
Physical examination and tests. The record of exposure due to materials like Asbestos.
Hard Rock Mining. Silica. Gold. Kaolin. Aluminium. Iron. Manganese, Chromium. Lead.
Uranium need to be handed over to the Mining Department of the State in case the life of
the mine is less than 30 years. It would be obligatory for the State Mines Departments to
make arrangements for the sale and secure storage ol the records including X-Ray. Only
conventional X-Ray will be accepted Tor record purposes and not the digital one). X-Ray
‘must meet 1LO criteria (17 x14 inches and of good quality).
The Proponent shall maintained a record of performance indicators for workers which
includes (a) there should not be a signilicant decline in their Body Mass Index and it
should stay between 18.5 -24.9, (b) the Final Chest X-Ray compared with the base line
X-Ray should not show any capacities .(c) At the end of their leaving job there should be
no Diminution in their Lung Functions Forced Expiratory Volume in one second
(FEV1).Farced Vital Capacity (FVC), and the ratio) unless they are smokers which has 1o
be adjusted. and the effect of age. (d) their hearing should not be affected. As a proof an
Audiogram (first and last necd to be presented). (¢) they should not have developed any
Persistent Back Pain. Neck Pain. and the movement of their Hip. Knee and other joints
should have normal range of movement. () they should not have suffered loss of any
body part. The record of the same should be submitted 1o the Regional Office.
MOEF&CC annually along with details of the relief and compensation paid to workers

e it

K3
WO""\ R
PARTNER

Al STONE WOR

OA Bl
M orar
e,

DA
T\

T

Mﬁrs.

having above indications.
The Project Proponent shall ensure that Personnel working in dusty areas should wear

5.

protective respiratory devices and they should also be provided with adequate training
and information on salety and health aspects.
Project Proponent shall make provision for the housing for workers/labours or shall
construct labour camps within/outside (company owned land) with necessary basic
infrastructure/ facilities like fuel for cooking. mobile toilets. mobile STP. safe drinking

water. medical health carc. créche for Kids ete, The housing may be provided in the form
of temporary structures which can be removed aller the completion of the project related

oy @:\/ |
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5 50

intrastructure. The duniestiv svaste walet should be weited with 81 P oin onder en ond
vund sater.

jon plan prepared lor addre
as per the budgetary provis
he Status Repor
Tice of the Ninistry along

contamination ol undery _
7. Ihe activities proposed in At wing

the Public Hearing shall be completed
ated time frame.
yed Regional O1

aning the isstics raised i
jons mentioned in the
Action Plan and within the stipul 1 on implementation
of Action Plan shalt be submitied to the coneerl
with District Administration.

e then for control of noise feve
gaged in aperations ol TENINL cle.

8. Nleasures should Is helow prc:scrihcd porms in the work
should be provided with car

environment. Workers en
plugs 7 mulis.

K. Corporate Environment Responsibility (CER):
nental Responsibitity € LRy
2018 or as proposed by 1AM

shatl be

feet carmarhed for Corporate Lnviron

as per Ministny's O8N No 23201 7-1AL (N dated 0105

should be Kkept i @ sepante bank

. Phe activities and bu
account. The uctivities proposed for CELR
er and annual report of impleme

along  with docwmentany proof iz plmlngruphs. purdnhc documients. Latitude &
be submitted o

’
ntation of the sune
fongitude of inlrastructure developed & roud constructed necds 1o =
i,
2
7

implemented ina time bound mann

WORKS

Oafia' ¢

-

Regional OfTice Mol &CC annually along with audited statement. c
Project Proponent shall keep the funds al protection meastres o
in o separate account and cefrain from diverting the sume for other purposes. The Y ear ;:?
wise eapenditure of such (unds should be reported to the Mol F&CC and its concerned 2

2

sarmarked for enyironment

1J

Regional Office.
The tunds carmarked for em ironmental protection me
d not be diverted for other purpose.
| State Pollution Control Board. R
idelines (Paol Profit /7 turnover) or feast Rs 1 perton

asures should be Kept in separale g
=

‘wd

Z . i ~
Vear wise eapenditure should be ™ .

account and shout
anchi. PP shall carry om CSR

reported to the Jharkhane
activities as por Government G
whicheyer is higher.

1. The environmental statement for ¢
mandated o be submitted by the project

ol Board as preseribed under the Envir
put on the website of the company along the status ol

also to the concerned  Regional Office of ISPCH

ach financial year ending 31 NMareh in Form=N as s

proponent o the Jharkhand State Pollution
Conli onment (Protection) Rules, 1980.as amended
subsequently shall also be
compliance ol L.C conditions and shatl

.

by e-mail. e

1.. Nliscellancous:

are digital map (fand use & land coner) of the eatire

1. {he Project Proponent shall prep
ol monitoring land use pattern and submit o repord

Jease sea ohee in five years purpose
jonal Office of the MoEF & €C.

to concerned Rey
egional Office regarding dite of financial

3. fhe Project Authorities Should inform 1o the R

appronal ol the project by the concerned authorities and the date of

closures and {inal
sart of fand deyelopment » ork.
N (b \
‘A/ W

-~

-~
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i

3. It shall be mandatory for the project management to submit six (06) monthly compliance
report in respect of the stipulated prior environmental clcarance terms and conditions in
hard copies and solt copies to the regulatory authority concerned Regional Office ol

' MoEF & CC at Ranchi and Jharkhand State Pollution Control Board (J.S.P.C.B.). Ranchi
-/ CPCB/SEIAA.

4. A separate 'Envitonmental Management Cell’ with suitable qualified manpower should be
. set-up under the control of a Senior Executive. The Senior Executive shall dircctly report
“to Head of the Organization, Adequate number of qualified Environmental Scientists and

Mining Engineers shall be appointed and submit a report to RO. MoEF&CC.

5. The concerned Regional Office of the MoEF&CC shall randomly monitor compliance of
the stipulated conditions. The project authorities should extend full cooperation to the
"MoEF&CC officer(s) by furnishing the requisite data / information / monitoring reports.

5. :Concealing factual data or submission of false/fabricated data may result in revocation of
‘this environmental clearance and attract action under the prowsmns of Environment =

(Ptolecuon) Act. 1980. ’
7. ‘The Ministry / SEIAA / SEAC may revoke or suspend the clearance. if implementation
‘ol any of the above conditions is not satisfactory. e e e

8. The Ministry / SEIAA / SEAC rescrves the right to stipulate additional conditions if

found necessary. The Company in. a time bound manner shall implement thes

conditions.
9. No blasting shall be carried out afier sunset. Blasting operation shall be carried out only
during daytime. Controlled blasting shall be practiced. The mitigative measures for x
control of ground vibrations and to arrest {ly mcks and boulders should be implemented. <

' PARTNFP « /7 o L

f_u'émus WORKS

Ws. DAD,

10. Drilling shall either be operated with the dust extractors or equipped with water m_)ccuun :
system. et iR é -

11. Pre-placement medical examination and periodical medical examination of the workers :
engaged in the project conducted by a Registered Medical Officer shall be carm.d out and

records maintained.
12. Provision shall be made for the housing of construction labour at it suitable place away

from the site with all necessary infrastructure and facilitics such as fuel for cooking.
mobile tailets / septic tanks. safe drinking water. medical health care. etc. The housiny
may be in the form of temporary structures to be removed aﬂcr the completion of th

project.
13. Proper Safety measures as per statutory requirement shall be implemented around the

mined oul Pit prior to closure of site.
14. The Project Proponent shall submit six monthly report on the expenditure incurred on

environmental management plan submitted by them.

2 b
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¢ Rock out crop may also be carried out. suitable

15, Since blasting and mining on Hilloch :
sehenie fur aceess 7 rnp 1o the highest elevation with gradient shall-be stubmitted for

approval [rom competent authoritics.
16, A separate eny ironmental management / monitoring cell with suitable qualified personnel
who will report directly 10 the

should be set=up under the control ol a Senior Eaccutive.

Head of the Organization.

17. The Jharkhand State Pollution Control Board. Ranchi directly or through its Regional
Oftice. shall monitor complinee of the stipulated conditions. The praject authorities
should extend lull cooperttion 1o the oflicer {s) by furnishing the requisite datar -

information / monitoring reports.
18. A copy of the clearance letter shall be sent by th¢ project proponent [0 concerned
sl NGO,

Panchayat. Zila Pacisad - NMunicipal Corporation. Urban Local Body and the Loc
i any. were received while processing

i ans. front whom suggestions” representations.
the proposal, Fhe clearance letter shall also be put on the website of the Company by the
project proponent, S
19, 1 shall be mandatory for the project minagement 1o submit six (06) monthly compliance g ;
report in respeet of the stipulated prior ey ironmental clearance terms and condithms in 2
regulatory authority concerned Regional Office of &

ate Pollution Contral Board SO ?;;

50
&

DADINE DY

hard copics and solt copies 1o the
MolF & CC at Ranchi and Jharkhand St

¥
2

A0A BHAL

Ranchi/SLIAA/CPCUR, ‘

20, Concealing tactual data or submission of Talse/fabricated data and failure to compls with
any al the vonditions mentioned ahove may result in withdrawal of this clearance ad
atraet sction under the provisions ol lan ironment (Protection) Act. 1986,

21, The Authority reserves the right o add any new condition or modify the above conditions
itions stipulated above are not implemented 1o the

4

* !3

or to revohe the clearanee it cond
satisfrerion of Authority or for that matter for any ather Administrative reason,
33 fhe Environmental Clesrance accorded shall be valid for the period of lease of the mine.

and alter lease aren during the alidity of

-

the PP does not increase production rate

Favironmental Ulearance. e
of any deviation or alteration in the project proposed Irom those submitied to

23 In case
SEIAA. Jharkhand for clearance. o fresh reference should be made to SEIAA (0 assess
the adequacs ol the conditions impused and o incorporate any  new conditions it

required.

20, The above stipulations sould be enforced among others under the Water (Presention &
Control of Pollution) Act. 1974, the Air (Prevention & Control of Pollution) Act. 1US1L
the Lnsironment (Protection) Act. 1986, Hazardous and other Wastes {Management and
franshoundury AMovement) Rules. 2016 and the Public Liability Insurance Act. 1991
along with their amendments and rules made there under and also any vther orders passed

by the Hon hle Supreme Court of Indi/ High Court ol Jharkhand and any other Cowt ol

Law relating 1o the subject matter. @
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%3

.
T30 the SEEAA. Jharkhand o any other competent Autharits may alter modify the abose
conditions or stipulate any - further condition in the interest of Lnvironment Profection
Moo Any Appeal against this Enviconmental Clearance shall fie with the National Green
Fribunal. it preferred. within a period of 30 days as preseribed under Section 16 ol the
National Gireen Tribunal Act, 2000,
; Sd/-
Member Secretary
State Level Eovironment Impact
Assessment Authorits. tharkhand,
Nemn Noo- EC/SELAA2021-22/.24052021/ |98 Ranchi. Dale : §2.08.202.2 .
Capy to:
L. Additional Chiel’ Seeretary, Department of Forests. Enyironment & Climate Change -
Govt. of dharkhand.
2. Deputy Commissioner, District = Pakuar, Jharkhand.
S Divisional Forest Ofticer, Pahur Forest Division, Pakur. Jharkhand. g g 2
4. Divisional Forest OfTicer. Wildlite Division. zaribagh, Jharkhand. O £
3. Divector 1A Division, Monitoring Cell. NMoEF and Climate Change. ndira ’:u'_\m:cr:m;*;;l g
Bhavan, Jorbag Road. Aliganj. New Delhi -- 110003, S g
N, Ministry of Enviconment. Forestand Climate Change. 2" Ploor. Jharkhand State dlonsing 5 ¢ 51
Board (HOQ ) THarmu Chowk, Ranchi. Jharkhand - 834002, §
7. - District Mining Oficer. Pakur. tharkhand. ?2 ¢
8o Alember Secretary . Jhirkhand State Pollution Control Board. l(amhl g :
9. Seeretary. Jharkhand Stite Expert Appraisal Committee. Ranchi, g.qgf
1), Website. 5
L. Guard file. /" Aot
, p il
NMemberXcerSak
State Level Environment Impact
Assessment Authorits . Jharkband
i Signature Not,Verifi ed
' ngnany signe bj;)\n Ashok
\f\ _" ; Il\({tum:«ér Sg ,
s em er Secre
< Dat 8!?212022‘332.09 PM 22003
File No. - ECISEIAN2022'23/2405/2022 Date of Issue EC 12/08/2022 - Page <
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Annexure-I- Report Format é? 2 %, S

Distance from notified Forest, National park, Sam;tuétry & Foo Sensitive Zonsg

Name of Applicant: MD MANIRUZZAMAN
Organization Name: MS DADA BHAT STONE WORKS

Email 1D: mdmazaman. bhw@®gmall.com Contact: 1546206502

Location of Proposed Land: BISANPUR Latitude of Battery Point ;- 24.693274 N

District; PAKUR Longitude of Battery Point:- 87.760186 £

Name of the Circle: HIRANPUR Lacation of Battery Point: BISANPUR
Thana No: 102 Thana Name: HIRANPUR
Khata No: 12, 08 Plot/Khesra; 14, 159, 31P

Ev.,,._ o .,EA,.W,,_,,,,.,,L.._..w,w D S S A S S R B Al SR Sk O i A S T o e R T D B SN »‘.
PS8 Checkpoint Division Forest Office | Ranger Forest Office |
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g i e e . P o et i il !
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1 4 Does there any Wildiife Sanctuary focated within 10 km N ; No

| distance from project focation? . 453 ‘ " i

! s | Does there any E52 avaldable within 10 ke distance from o o g b

{ Al Ho } ey

¢ project location? t

{

i 6 Whether Proposed project comes under prohibited o | Mo
i_,m“_.f_i”?gof\', of E5Z {Yes or Noj? e i

Note: (1) This report is based on the documents muade available by
applicant. Responsibility of any discrepancy in report will lie on
the applicant. Further it is stated that the distance from the forest
Land is based on the report of Range Officer, Hiranpur (Letter
no-169/Dt-15.12.2023) and also available maps and current
working plan in Division office. :
w_,(Z)? If the status land as per revenue records is Jungal Jhari, then e
“as per Honb'le Supreme Court’s Judgment passed in WP.  pivision- PAKUR FOREST DIVISION
202/1995, it will attract provisions of Forest Conservation Act
1980 to carry out non-forestry activities. I in future the legal
status of adjoining land is changed from non-forest land to forest
land by a government order/ notification, fresh certificate will Date of isau L!g_\’)“«‘;ng

Letter NOA!S"GQ B

have to be obtained.

(3) Currently Large Number of Crusher are already operating in Bratures ek
different parts of the District and thereby causing large scale air Y ; -
" and water pollution there should be an upper limit for the number ﬂw umi{}fﬁii Fod
of quarrying and so crusher units to be permitted in the district, : @W viaran o
Because of the operation of large scale Stone quarrying and i ug' :Paéﬁgg (1 e
- crushing operation causing a great hindrance in the movement of Rotsieiinta o cogl B

~ wild animals in General and Elephants in particular and that may
- led to increase in Man-Animal conflict. e - :
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Certificate of Dealer Registration. @ i 7’
FORM 'B'
[Rule-4 ]

Mineral Dealer Regn. No. J062326800 Year: 2024
1. Name of Dealer {in full) : DADA BHAI STONE WORKS OF PARTNER MD.MANIRUZZAMAN
2 Full Address( with Residential : MOUZA-BISHANPUR NO-102,J8-08,12-PLOT-14,15P,31P- AREA-OBB—OQK-1ZDH.PS—HIRANPUR,DCST-
* proof) PAKUR,JHARKHAND,PIN-816104
3. Father's Name in full (in case of : LATE MD. EKRAMUL HAQUE
firm, give names and address of
partners and person holding
powers of attorney to acton
behalf of the firm)
4. Profession of the dealer : BUSINESS
5. Specific place or places of e ey
business Si#.| Application No |Reference No |Location _J
(Processing / storing / Selling / MOUZA BISHANPUR NO102 JB 08 12 PLOT14 15P 31P AREA 08B 09K |
Trading ) 1 NDA/268002408/1 NDA28904120241ZDH PS HIRANPUR DIST PAKUR JHARKHAND ]
6. Specific purpose for which .
Registration is granted APPLICATION (REFERENCE Specific [
SL#. NO NO LOCATION Purpose
lN MOUZA BISHANPUR NO102 JB 08 12 PLOT14 15P :
1 NDA/268002408/1 NDA28904/2024 31P AREA 08B 09K 12DH PS HIRANPUR DIST PROCESSING
J PAKUR JHARKHAND !
7. Name of mineral/ore covered s :
under the license ISI#. gApplication No !Reference No Mineral f
f INDA/268002408/1 INDA28904/2024 STONE |
8. Name and Address of L
personsffirms from whomthe g% | Application No Application ref Mineral |Consent Source
mineral/ore will be
1 NDA/268002408/1 NDA28904/2024 STONE FORM LEGAL SOURCE
purchased/procured
9. Ifitis acase of re- :
registration/re-activation enter
]

10.

.

mtns;tlmineralspodal.;harkhand.gov.in!porta!ILicenselFonnBGenerateBNew.aspx7ApplD==22355

the number and date of grant of EA
the original registration

No. and date of application for
this Registration

Condition imposed by
Licensing authority

NDA/268002408/1 - 24 Aug 2024

i. The Dealer shall abide by all terms and conditions of “The Jharkhand Minerals” (Prevention of lllegal Mining, Transportation and

Storage) Rule-2017, and other guiding acts, rules and laws applicable for mineral dealer.

il. The Dealer shall have to procure minerals from valid and legal sources.

- iil. The Dealer shall have to maintain proper accounts of procurement and sale of minerals with proof.

i for verification of minerals stack and

iv. The Dealer shall have to permit any authorized officer of the Department to enter in their pr
beneficiation/processing plant and also permit to take sample.

v. The Dealer shail abide by all the executive orders issued by the Department to maintain the conditions of these rules.

vi. No storage and processing of mineral to be carried out without a valid CTO and dealer will abide by all the terms and conditions of CTO.

vil. This license is being issued based on self attested documents uploaded by the applicant with the application for registration. If at any
stage any document/information is found incorrect or wrong the license to be liable to be rejected and further penal actions will be taken

as per the rule.
viii. The dealer shall submit monthly return on time.
ix. The dealer shall complete jimms profile with correct and authentic information.

x. The dealer shall demarcate the area and display a board showing registration details on site.
12
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e

Department of Mines & Geology, Gavarnment of Jharkhand

This license shall not absolve the occupler from complianco of othor laws and directions by competant authority.

05/09/2024 ;

Date of grant

As it is a system gonerated document no noed of signature
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i \
:{: : ‘};

.
T

: Government of J
| harkhand
s :‘:;:bTo?::\'EINSPECTION DEPARTMENT
+ Employment, Tralning & Skl Development)

LICENCE

Under Rula 4 to 10 of th
e Jharkhand Factories Ryle 1950 and Saction 6(1) of the factories Act, 1048

Application ID - FCA24082900030 | ;o it
! f Licence No - FCA2435303161701

1. Name of the Factory:
ory : M/S DADA BHA!I STONE WORKS (MD MANIRUZZAMAN,
2. Licence valid up to : e
' 31st December 2033

3. Full Address of Factory :

gg:treess.m:ce. !E\)GOUZA-BISHANPUR Landmark; PLOT NO-14,15/P,31/P

: 2 EOPUR Police Station: HIRANPUR
Biock: HIRANPUR District: PAKUR
State: JHARKHAND PIN Code: 816107

4. Name of Occupier: MD MANIRUZZAMAN

4a. Typg of organising body: PRIVATE FIRM PROPRIETERSHIP CONCERN
5. Maximum number of persons to be employed on any day: 18  Fee Details: 2 231000 only /-

6. Total installed capacity (Not Exceeding) -
(3.) In Horse Power [Other than (b)] : 400 H.P.
{b.} In case of Electricity generating,
Generating and Transforming Station: - D.G.SET: 0 K.W. . Transformer: 500 K.W.

INSPECTOR OF FACTORIES

SAHERGANJ

Note:

4. This licence will expire on 31st December, 2033.

2 Na‘ture of Manufacturing process of this Licence is : OTHERS(CRUSHING OF BOULDER INTO STONE CHIPS).
3. This Is a computer generated certificate, does not require any seal.

4. This certificate has been generated on the basls of the Information given by the applicant and Is valid for the purpose of this act only.
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